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1. Raikish tanto
Ingpector of Centr
Cantral.Excise Com
Dadar, Mumbai
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Chitranian Prasad

Ingpector of Central Lxcise
Ranga-8, Divigion VIII,
Glory House, Andheri (Wi
Mumbai.

1. P.M.Rajendra
ingpaeclhor,
income-tax’

R/at 601-01 Lokdhara,
Kalvan

.A N\r:8{;;6i97

Or Income~-tax,

Inspaciol
O/f/o tha Commigsioner of Incom-t
DTRTI, Mahalaxmi Chambrs,
Mahalaxmi. Mumbai. ‘
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O.A . No.s81G/g?

i. Sanisev Kumar
Ingpecitor Income-tax,
O/0 the DDIT Invastigation,
H.Q.No. IV, 4th Filoor,
Avaakar Bhavan, M. K.Road,Mumb

1. Pratap Chahdra Lah,
inspector Central Excise,
0/0 the Commiszioner of
Central Exciss, Mumbai-Vi
Mav Prabhat Chamberg
Ranade Road, Dadar, Mumbai

O A NOo_R1E/07

1. Aghonk Kumar Gupra
Inspactor Cantral Excise,
/3 the Commisgioner of
Cantral Excisa, Mumbai-VI,

Dadar, Mumbai.

1. Sanjay Nafesingh Seelay,
ITngapector Income-tax,
0/o the DDIT-INV, Unit-TV,
R.No 819, 4 iao

1. Manigh Svamgopal Chaurasia,
Income-tax Inspactor,
0/n the DBDIT {HG), Inv.Wing
Aavakar Rhavan, Mumbai

O.A.No.RTR/GT

1. Sudhakar Hiraman Nirbhavaneg,
Tnepactor of A.0.1.7. {Inv.}
nit VI{3}, Mahalaxmi Chambars,
Mumba i

O.A . N RTT/47

1. Sudhir Kumar
Inapactor of Central Excise.
R/at anand Rahivasi sanagh,
Bahuy Tukaram Chawl. Davi Pada
Road. Borivali (EY. Mumbat
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O.A N0, 1061687397
. Ranjit kKumar Gupia,
Iingpactor of Central Excige,
R/at ES-53. Housing Board,
Durga Wadi, Taiegaon, Goa
O.A.No,1026/57
i. Mahesh kKumar
2. Burendar Kumar
2. Kanhaiyva Poddar
A1l working in the o/o
the Commiggionar of Custome .
and Central Excise, Paniim, Goa.
By Advocatas Shri (.K.Masand, Shri
Shri P A.Prabhakaran, Shri D.V.Gang
K‘umnr, Shri Y.R. .noh and &hri Sani
in parson 1n A . Nn LB42747) .

Py Y

(AW}

sion

H

4UD 0Gt.

Mumbal

e Iz TR 5

|
.
=3
3
-
n
I

i

-

iy
.
|
|
... Applicanis
Ll
.Ramamurihy.
Shri:Surash
Saaiay (anlinant
AL
-i‘
o
o
1




o

10

£

b
ot

[

-
[N

.
ol

Chiaf Commissioner of Tncome-Tax
Mumbai, 3rd floor
Aavakar Bhavan

Commissionar of Income Tas
Hombay City 1.
Ara 1 AVAKS

Denuty gioner of

ITncome H.Q. Pargonng}

Mumhai

Aavakar Bhavan,

M.K.Rnacd !
Churchgate, Mumbai g
Commigsioner of Central Excisa

Mumbai VI Prabhat Chambers

Ranade Road

Dadar {(Westl, Mumbai

The Chairman
Central Roard of Direct Taxes
North Block
New Dalhs
The Under Secratary {(Conf.)
Staff Selaction Commission e
CGO Compiex
New Delhi
Director of Income Tax {(Inv.) -
Puna, Sadhy Vaswani Chowk
Aavakar Bhavan, Pune
Deputy Director of Income Tax{Inv.] '
Kolhapur L
{148 Vihar Building
Skves Ext. Takala
Koinapur
Commicsioner of Cughoms
and Central Exciss
Custom House
Post Box No.138
Paniir . Goa
Mr, ®,1. Sethna, Special Counsel
v Mr, V.8, Masurkar, Central Govt. .. PResnondents
ior Sianding Counsel)



the same, al] these appliications are baing disposed of by

Lhase anplicantg ware recommended for appointment

according to their merit position and the choice given by

OANo,442/96, 0.A.N0.446/98 and OA.No0,95/96, The main

in the matters of INDRA SAWHNEY Vs. Union of India, AIR
1995 S 477, The asonlicants in Lhese OAg. had

nnnsidering ﬁhe OA ., came to the conclusion tThat the
rasarvation fof SC and OBC was in violationrafter the law
laid down by the Apax Court in < INDRA  SAWHNEY's
iudgemant. The Principal Bench ofrthe Tribunal tharafore

also selected. The Principal Banch furrvher diractad that

the judgement did not mean that the gelaction har
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0%  nuotia, The Staff Selection Commission revised The
raailits on the bDasis of iudoemant of Principal Banch Ax

Mr.D.Dahiwale & Ors. who were working as Examiners  in

the Coatom  House have bean included in the new 1ist  in
tha Departfment of Central fxcise and Income Tax.

2. Racaed on the new 1ist the various departments ~ of
fustoms. Excise  and  Income Tax have issued ordars of

rermination of sarvice of those who do not find place in

thoir daparimant Aaarieved hv The termination crdsrs ih

various D4s. whare the farmination orders

tarmination order would be issued the respondents
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various arounds including the ground hatl the applicanis

war not

i
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arties in the Jjudgement rendered by this



Srincinal Rench  and rharafore that iudgamant cannoct  ne

and  in comnliance of Principal Hendh judgement. Thay nhave
:

jerued Lhe new et and 111 the Princinal Aanch

iudaament iz not set agide tne respondent Staff

Saisction Commission &are baund to implement  the same
!

which thev have done.
\

) 1t has bheen argued oh hehalf of the applicanits  LNAL

imn lemented tha annticants’ sarvices | cannGth b

tearminatad In varioug judgaments givan v thae Hon'bie
\'

Suprema Court 1in the case <7 regervation for SG/ST and

OREC . such ag TNDRA SAWHRNEY SABRRBARWAL and iuydgements
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panet ars still continuing as 1t will be giving henafitb

to those who have not found place on che panel and  this
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- Wa are. therafore. of
policies are auite clear on
of  latest  Jud of
ragarvation igsuss. any =

Fold on

tarmination order issued Dy
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as reguirad by the iaw and

shiiged to issus appointment

haan selactad in the new list which has heen framed after

the Principal Bench judgement without terminating ILne
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